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( Open Court) 

CENTRAL ADt-1INISTRATIVE TRIBUNAL 

ALLAHABAD B:CNCH, ALLAHABAD 

Allahabad this the 13th day of July , 2001. 

CORAt-1 : - Hon ' b l e I1r . s . oa ya 1, Member- A . 

Ho n ' b l e flilr . s . K . I . Naqvi , i4ember- J . 

Orgina l . Appl i c a tion No . 721 of 1995..:..... 

1 . Bishan La l Agrawa l S/o Sri Gappa Ma l a/a 60 years 

R/o Rampuri Col o ny , Kha la si Line , c/o Shanti Devi 

( Koya l a \•!a l i) Distt . saharanpur - 247001 . 

2 . Jagdish Chandra S/o La te R .s . Dv1ivedi a/a 61 years 

R/o Vil l . and Post- Asa l a tabad Di stt . Farrukhabad . 

3 . Prakash Chandra , S/o La t e Muns i Ram, a/a 65 years 

R/o House No . 1656/D- I, Ne\.., Argun Naga r , Near 

Adarsh Gha s Godam, Distt . saha ranpur . 

4 . s mt. sudar sha n t··la lia , \•1 i do v1 of Late Mahe ndra Singh 

( Ex-~river , Goods) , R/o Hou s e No . 523 - A, 

Rail way Col ony , Distt . Saharanpur- 247001 • 

•••••••• Appl i cants 

Counse l for the applicant s :- Sri o . P . Gupta . 

V ERSUS -------
1 . senior D. P . O, Northern Ra i l '"ay Divisiona l 

Office, Abma l a Division , Amba l a Kantt , 

St a te of Ha r iya na . 

2 . Union of India through the General ~ranager , Northe rn 

Ra ilv1ay , Baroda Hous e , Ne,., Del hi . 

3 . seva Ram , s /o Sri Go Ram, \..rorking as Ra il\·1ay Driver , 

Gr .-A. Norther n Rail way , Distt . ~aharanpur • 

••••••••• Respondents . 

Counsel for the re spondents :- Sri A . K. Gaur . 
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0 R D E R -- ----- (Oral ) 

(By Hon• b l e t•lr. s. Dayal, Member- A.) 

This application under sect ion 19 o f the 
• 

Admini s tra tive Tribunal's Act, 1985, ha s been filed 

for direction t o the r e s pondents to correct the pay 

o f the applicants right from 1975 onwa r ds a nd t o pay 

differ ence o f sa l ary to the applicant s immediately 

a long\11ith oth e r benefits. 

2 • Applica nts have claimed that thei r sa l a r y ,.,as 

fixe d o n promotion of Firema n Gr ade- B to Diesel 

Assistant from June,1974 a t Rs . 290/- per month. Their 

juniors t-·1ere a llo\·red more sa l a ry and a pplica nts' pay 
'MT 

t·1ereAfixed a t par 'lrlith 

g r ade- B , 
)v 

their sa l a ry 

them. On promot ion as Shunte r 
~ 

were fixed a t Rs . 3t0/ - ins tead o f 

Rs . 366/ - per month . They have c l aimed that the off i cial s 

s~~ilarly sit uat ed namel y Parmanand and Raj Kumar had 

filed s uit No . 25/1980 in the court Munsif City, 

Sahar a n pur which was transferred to CAT , Allahabad Bench, 

Allahabad and \vas registerd as T .A No . 66/87. In the sa i d 

T . A. re spondents \/ere d irected to pay the applicants 

their salary equal to their juniors \'lho \'Jere r e s pondent , I' 
~~~ '­

Nos . 4 t o 8 in the T.A. The a pplicants have claimed .~ 
and /\ 

benefit h ere . Tl1ey have sought the b e ne fit s / indirectly 

conte st ed t he r eply given to them . 

3. We have heard Sri o .P. Gupta , l earned counsel 

for the a p plicant a nd Sri A. K. Ga ur, l earned counse l for 

tl1e r e s pondents . 

4 . V.Te find that the reply da ted 04 . 04 .1995 ( a nnexure-7) 

'lrras that the applicant s '"ere not the party in T .A 66/87 

nor they had authorised to Sri Pa rmanand and Sri Rajkuma r 

·who \•1ere applicant s in the T . A to p l ead on the ir beha lf• 

~here£ore, the benefits of the judgement co ul d not be 
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given to them. The judgement of the Tribunal in T .A 

66/87 is,however, to the effect tha t the applicant s were 

at par with their entitled for s tepping up of pay 
i A.. 

juniors. This aspectd ha,S.- not b een examined by the 

r espondent s in exami ning the c l a im of the applica nt s . 

Applicants have filed a coupl e o f representations dated 

24. 0 2.1995 a nd 01. 06 .1995 making the simila r claim 

on the basis of benefits· said to have b een given to 

some of their j uniors . 

5. The r espondents are d irect ed to consider and deci de 
!.. oll\ wie~ 0- /... 

r epresentatio n Dt. 24.02.1995 by r easoned a nd speaking 
A ~ 

order \·1 ithin a period of three months from the date of 

s upply a copy of t h is order a long\·1ith copy of sa id 

r e presentation.,-. 

6 . There sha ll be no o r der as to cost s . 

t-1ember - J • 

/Anand/ 

Q, - <J-­r.ierr-A . 
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